
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

Civil Appeal No 4125 of 2023

Dyna Rasayan Udyog Pvt Ltd            Appellant

 Versus

Pooja Bahry and Another Respondents

W I T H

Civil Appeal No 4322 of 2023

O R D E R

1 We find no reason to interfere with the impugned order dated 24 April 2023

passed by the National Company Law Appellate Tribunal in Company Appeal

(AT) (Insolvency) No 369 of 2022 and Company Appeal (AT) (Insolvency) No

405 of 2022.

2 The Civil Appeals are accordingly dismissed.

3 Pending applications, if any, stand disposed of.

 

  
….....…...….......…………………..CJI.

                                                                 [Dr Dhananjaya Y Chandrachud]

..…....…........……………….…........J.
                             [Pamidighantam Sri Narasimha]

..…....…........……………….…........J.
                             [Manoj Misra]  
New Delhi; 
July 14, 2023
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ITEM NO.10+27               COURT NO.1               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal No.4125/2023

DYNA RASAYAN UDYOG PVT. LTD.                       Appellant(s)

                                VERSUS

POOJA BAHRY & ANR.                                 Respondent(s)

(With IA No.122509/2023-STAY APPLICATION)

WITH C.A. No.4322/2023 
(With IA No.129405/2023-EX-PARTE STAY)

Date : 14-07-2023 These appeals were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Appellant(s) Mr. Raj Shekhar Rao, Sr. Adv.
                   Mr. Ashish Aggarwal, Adv.
                   Mr. Nalin Dhingra, Adv.
                   Mr. Subodh Pandey, Adv.
                   Ms. Nitipriya Kar, Adv.
                   Ms. Tatini Basu, AOR    

CA 4322/2023 Mr. Dhruv Mehta, Sr. Adv.
Mr. Vivek Gupta, AOR
Mr. Mrinmay Bhattmewara, Adv.
Mr. Ankit Verma, Adv.
Mrs. Samprati Bhattmewara, Adv.
Mr. Shalabh Kaushik, Adv.
Mr. Rajvir Singh Bhati, Adv.             

                   
For Respondent(s) Ms. Pooja Mahajan, Adv.

Ms. Komal Abrol, Adv.
                 Mr. Avinash B. Amarnath, AOR
                   



UPON hearing the counsel the Court made the following
                             O R D E R

1 The Civil Appeals are dismissed in terms of the signed order.

2 Pending applications, if any, stand disposed of.

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
 A.R.-cum-P.S. Assistant Registrar   

(Signed order is placed on the file) 


